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JOINT ELECTRICITY REGULATORY COMMISSION
(FOR THE STATE OF GOA AND UNION TERRITORIES)
NOTIFICATION B
Gurgaon, the 30th January, 2015

No. JERC-4/2009.—In exercise of powers conferred under Section 181 read with Section 45(5) of the
Electricity Act, 2003 (36 of 2003) and all other powers enabling it in this behalf, the Joint Electricity Regulatory
Commission (for the State of Goa and Union Territories), based on experience gained over a period of time and
administrative and operational expediency, makes the following amendments to Joint Electricity Regulatory
Commission for the State of Goa and Union Territories (Establishment of Forum for Redressal of Grievances of
Consumers) Regulations, 2009 and Joint Electricity Regulatory Commission for the State of Goa and Union Territories
(Establishment of Forum for Redressal of Grievances of Consumers) First Amendment Regulations, 2013,

1. Short title and commencement

(i) These Regulations may be called The Joint Electricity Regulatory Commission for Goa & Union Territories
(Establishment of -Forum for Redressal of Grievances of Consumers) (Second Amendment) Regulations,
2015.

(ii) These Regulations shall be applicable in the State of Goa and the Union Territories of Andaman & Nicobar
Islands, Chandigarh, Dadra and Nagar Haveli, Daman and Diu, Lakshadween and Puducherry

(iiij These Regulations shail come inio force from the date of their publication in official Gazette.

1. Following Reguintion I (v) 5 added: —
Repuintin 1 () These Regalations shall be construed harmonicusly with Standards of Performance of distribution
licewsees and with the Electricity Sapply Code specificd by the Commission under the provisions of clauses (x) and

of Sub-section (2) of Section 181 of the Electricity Act, 2003, In ‘case of any nconsistency with these
: (& the Standards of Performances of licensees and the Electricity Supply Code, shall prevail.’

—y  Amesfomt s Regulation 3 :-—

1. Regpiuiion 3 (4) (i) in First Amendment Regulations, 2013 sabstituted to read as under:

The Chmigerson of the Forum shall be 2 retired person possessing a degree in engineering, preferably in
checasicall mexhanical enginecring and having served as Executive Engincer of equivalent in the Power Sector
amell Isming: 3t Ieast 20 years experience or Retired District Judge/ Additional District Judge or a retired judicial
offios hawing a least 15 years of experience in jegal/jodicial sarvice.

2. Felleming Neic’ is added under Regulations 3 (4) () and 3 (4) (@) in First Amendment Regulations, 2013:
“Sgie- Hewcwa, the Commission, in the case of Lakshadweep keeping in view the special circumstances
cniting theye, may for reasons to be recorded in writing relax the conditions specified herein with respect to the
oligihliny crisera for the post of Chairperson and’ or Member.”

3. Pelloming is inscrted after the words ‘shall be’ im Regulation 3 (4) (iii) of First Amendment Regulations,
Pt
*A poxsus possessing minimum Bachelor Degree n Law/Public Administration/Journalism/Economics/Political
Scirmce ar cquvalent and”

4, The wasd Dember’ is substituted in Regulation 3 (5) of First Amendment Regulations, 2013 as under:—
“the Cm- and the Member ™

5. Regulstion 3 (6 of First Amendment Regulations, 2013:

Heading sppearing agsiag SL No. 8 in the first amendment of the principal Regulations is deleted. However,
the text a8 comtmined acrein i added as 2 scperate paragraph under S1. No. 7 of the first amepdment.

6. Regulstion 3 (7) (i) of First Amendinest Regwiations, 2013:

Under Reguiation 3 (7) {ii), sfer the word “Chairperson’ the words “other than mentioned in Regulation 3 (7)
(i) above" have been deleted.

4, Following is added at the end of Regulation 4 (3) of First Amendment Regulations, 2013:

1. Under Regulation 4 (3) after the word ‘lcensee® the words “and will be allowed as a pass through expense”™ are
added.

2. Regulation 4 (4) of the Principal Regulations, 2009:
Regulation 4 (4) of the Principat Regulations, 2009 stands deleted.
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Amendment in Regulation 5 of the Principal Regulations, 2009:

Afier Regulation S (6), Regulation 5 (5) to {10} are renumbered as Regulation 5 (7) to (12).

Amendment in Regulation 6 of the Principal Regulations, 2009:

Following is added in the end of Regulation 6 of the Principal Regulations, 2009:

“within such time and in such manner as specified by the Commission in Joint Electricity Regulatory Commission

for State of Goa and Union Territories {(Appointment and Functioning of Ombudsman) Regulations, 2009 read

along with 1st and 2nd Amendments Regulations.
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